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आदेश / ORDER 
 
PER PARTHA SARATHI CHAUDHURY, JM 
 

The present appeal preferred by the assessee emanates from the 

order of the Ld.CIT(Appeals)/NFAC, dated 18.02.2026 for the assessment 

year 2017-18 as per the grounds of appeal on record. 

 
2. The relevant facts as emanating from the assessment order are as 

follows: 
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3. The order of the A.O had been upheld by the Ld. CIT(Appeals)/NFAC 

by observing as follows: 

“6.1.2 I have carefully considered the assessment order 
passed u/s.143(3) of the Income Tax Act, 1961 dated 
17/12/2019, the written submissions filed by the appellant 
before the Assessing Officer during the course of assessment 
proceedings, as well as the submissions made during 
appellate proceedings. The case was selected for Limited 
Scrutiny under CASS specifically for verification of "cash 
deposit during demonetization period". It is an undisputed 
fact borne out from the assessment records that the 
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